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IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

- - 0.A.No. 1116  of 2016.

SRI AMARJEET SINGH,

; o - " ch. DT.I (Planning)/KHARAGPUR,

| South Ea-ster'nk Railwlay',' Khéré‘cjbur,

District- l;aschim' Medihipurf, PIN-

721301. |
T ;- APPLICANT
_’-Ver'.sus- '

1j | THE UNION -OF. .INDIA;~ Service

~through the General 'Manager, :South

Eastern  Railway, . Garden = Reach,.

Kolkata-700 043;

2 | : ~2)  THE = DIVISIONAL"  RAILWAY
MANAGER, South = Eastern -Rai,IWay;.
Kharagpur Division, Kharagpur, District- -

Paschim Medinipur, PIN- 721301.

- .3) - SENIOR: DIVISIONAL PERSONNEL

| |  OFFICER; - South .Eastern ‘-Railway, "




2

Kharagpur Division, Kharagpur, District-

Paschi.vaedinipur, PIN- 721301.

4) THE DIVISIONAL PERSONNEL
o . - OFFICER-1,, South Eastern Railway,
Kharagpur Division, Kharagpur, District-

~Paschim Medinipur, PIN-721301.

— JESREURI NN

| - . 5) THE . SENIOR DIVISIO_NAI_.
| 'OPERATIONS MANAGER, South E‘_éstern |
- | o  Railway, " Kharagpur . Divféion,
| »Kharagpur,,lﬁistrict- Paschim Medi'r.i:ipur,

© PIN-721301.

6) THE ASSISTANT _ PERSONNEL
OFFICER-I, South -Eastern Railway,

i . : | Kharagpur Division, Kharagpur, District-

Paschim Medinipur, PIN-721301.

& o | . 7) sriB. L Narayaﬁa, son of late B. .

Ramaiah, .residing at Gayatri Mansion
Estate, Palasa, Post Office- Kashibqua‘,
District- Srikakulam, Andhra’ Praé!éish;
PIN-532222..

- | - o .. RESPONDENTS




CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
KOLKATA
No.0 A.350/1116/2016 . . Date of order : /IC’/M'

Coram : Hon’ble Mrs. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatter]ee, Admlmstratlve Member .

AMARIEET SINGH
VS. . :
UNION OF INDIA & OTHERS

For the applicant -~ : Mr. S.Roy, counsel
For the respondents ~  : Mr. R. Sharma, counsel
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.;Z o ‘ 2. The order dated”*’*ll_o 2016 |mpugne‘ﬂ in the O.A. reads as
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under:-

“In reference with the appeal for stepping up of pay at par with'Sri B.L.
Narayana, Ch DTI claimed by Sri Amarjeet Singh, Ch DTI(L)/KGP,. the
following may be noted.

(1) Sri Amarjeet Singh was appointed as Signaller in the year 1801- 1981 on
pay Rs.260/- P.M. whereas

(2) Sri B.L. Narayana who was appointed prior to Sri Smgh on 01.07.1975
was holding pay of Rs. 470/ p.m. in the year 1981.

(3) Sri Narayana was ...(not legible) along drawing higher pay than Sri Singh

(As such the ciaim for stepping up of pay in the instant case is not tenable.
Sri Singh may thus be intimated accordingly.”
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3. By way of reply the respondents have depicted the comparative

position of the applicant vis-a-vis Sri B.L. Narayana which is reproduced
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hereunder:-
. - O - =
Comparative Statement showing Service particulars of $/Sri Amarjit Singh and 8:L. Narayana.
K ferticders Sri B.L. Narayana Sri Amarjit Singh
Data of Birth 10.10.1955 21111959
Date of Appointrent - » 07011978 18.10.1981
Scale or Datet ¢f Apptt, R3.110-200(AS) R3.260-430 (R3)
- Re 260-430 (RS)
Poy on Apptt. Rs.110/-260/7- Rs3.-260/-
| Capocity on Apptt. Traines § Pro Signaler
Ploce of Posting KUR ¥&P
{ Deta of Joining working post 09,02.76 ot BHC 13.4.82 ot k&P
: - Divn}
¢ 9.21976 260/~ [260-430/-) -
f 2321977 268/- 60-430/-) -
472921977 Sr Signaler_ 330/ (330-560/2) .
o12.1978 340/- Do -~ -
01.9.1978 Hd, Signater 423/- (425.640/-) -
0L9.79 4407+ - . .
01.9.80 485/- -
.{oL9st 470/+ . \
0).5.62 AR3/- 13.4.82 260/ 60-430/ <
01983 500/~ R 03.4.83 268/- -do-
01.01.84 550/, 550-750/- Promoted | 01.4.84 276/- doo o
due to restructuring of
L cexdire. "
-01.01.8% $70/- ) 01463 . - Normé) Inc,
Tovorss 1750/-(1600- 0101.86 pay e 975/-1540/-
- 2660/-} fixed in 4™ PC :
- . 01.04.88 1075/- .
01,0186 17%0/- (1600- Poy fixed in 4™ PC 08.1L1986 1200/~ (1200-2040/-) -
2660/-) - -
01.01.87 1800/- OLILEY 1230/- Nortmal Tre,
02,01.89 1850/, . 011108 12607-
26121988 (CTTT) 2000/- Pay flxed on OLILES 1260/~
promotion 1n scale -
2000/+ $200/- .
01121989 ~ | 2060/- 12.4.89 1400/~ {1400-2300/-) Prometed
. as ASM in scele 1400-
2300/-wf.x 12-4-89
01.12.1990 2120/- 2000-3200/+ £1.04.90 1440/-
0L12.199 80/- -00- 01.04.91 1480/
0112.1992 2407~ DO~ 01,04.5 1520/~
0112.1994 Y737+ 00~ 01.04.94 16007-- __ for
011215553 24507- 0. 010495 1640/~
29,4.1995 - 1700/ fromoted o3 DL ia
] (1600-2660/+) - seate 1600-26607= wo.f
. : 29493
{o112199s 7700/ (6500/- 0104,1996 5678/-{8500/-
16,500/-) Pay - $000/-PAay
fixed (n 5% PC fhxed In% th PC
01121997 7900/~ -DO- 3081997 £5007- Py Foeed on promotion .| .
. . : £500/-105007-)
01.12.1998 6100/- 1181998 6700/~
01.12.1999 $300/- 01051999 69007+ .
01.12:2000 $500/- 01.02.2000 - _7100/- .
' 23.02.2000 7450/- (TASO-11500/)
Promoted ay
CnBTT
01,12 2001 8700/~ 01.2.2001 7675/-
01.12.2002 92307- Pay fix on promotion | | 0L02.2002 7900/~
Promoted a3 ChDTT w.e.f In scate Rs, 7450/-
30.08.2002 ‘- 11,500/ - :
01,12.2003 - 9475/- Normal Ire_ 01.02.2003 8125/~ ;
01.12,2004 9700/- 01.2.2004 8350/~
{0112.2005 9925/~ 01.2.2005 8578/«
01.01,2006 ° 23070/- Poy fix in VI CPC in 01.01,2006 20910/- Pay fixin VI CPC in
‘ seale 9300 scate, §300- 34,800/
34,800/ 694500/ 6P-A400 s per E/5et
35/12,
01.07.2006 23770/- 01.07.2006 21600/-
01.07.2007 24490/ 01,07,2007 22250/
01,07.2008 23230/- 01.07.2008 22920/~ v
01.07.2009 - 25990/~ 01.07.2009 23610/- r L
| 01,07.2010 26770/ 01.07.2010 243207 .. o
1 01.07.2011 27580/- 0107.2011 250507. . o LY
Promoted asAOM (6r.8) watf | 0107.2012 25810/- A o -y
29.09.2011 ond retiredon . L P .‘-‘J‘f’ 5
Superanmation w.e.f 3110,2015. N N A U 1 -
- 01.07.2013 S ® 265907 ‘1% '
Q1.07.2014 g;'m”l- N
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4, The respondehts have categorically denied the claim on the
ground that Sri B.L. Narayana, private respondent herein is from a
different cadre, seniority‘unit and his appointment was-way ahead that
of the applicant and iherefcre Sri B.L. Narayana is far seniqr to the
applicanf by virtue of his appointment.

5. Ld. counse! for the applicant on the other hand would ‘place'the
decision rendered by the Hon’ble High Court in WPCT No.224/2010

where admittedly the petitioner h g: e from,a dlfferent channel of

¥y

. § '"N- ‘g ”.§ ",‘k
' - é‘h
promotion than that,"‘f “‘Responden t No.7 aé?rd Respondent No.7 had
‘-’ﬁ, “ ’ s\} %’
GEPTE s

joined much ea,?r*er thangthg petltloner "f‘“ﬁ"g@ P oth held &gnffg‘erent posts -

YRR,

p Fuii) %, ?k 4 2%, ¥
S AN/ AN
but th,é- pe;f;tioner havmg%j n ;d%: thy wJ;post@s’ofg.f Loco Su’pervnsor on
: e ; % " ‘,‘;

i L . T 0] %
# . '“-*F ggm”wm g 5 :-Vfw,:#ﬁwwﬂ‘-- R

5 4
promotlon ahead o iRespo ”f ew,Honvbie High @Gﬁlf‘t é
unde;rr - m

p {;; ﬁﬁ,» gﬁ\%‘? 8

% xxxxxxxxxxxxxxxxxxxxxxxx In‘aou 1 'ew;sfthe past service: m»th “feeder
post became lrrelevant onces,the mcumb iﬁ‘jomed thekpromottonal pgst The
concept offsteppmgwupus ava:labfea?where thg',persan?%orkmg ingthe same

post get | Iess pay"thanﬁthe:r junior in the sc‘:ﬁ'me ybst »T‘he%ventu :ty and/or

fé‘r"?
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The petmon succ‘éeds and.is,allowed. The judgment ond order of the
Tribunal is set aside. = et
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The Railway authority is directed to extend the benefit of stepping up
to the petitioners as per the circular of the Railway Board as above.”

Citing the said position Id. counsel would vociferously submit that
when admittedly the present applicant stood promoted to the post of
Chief DTI oe 23.02.2000 i.e. way ahead of Sri B.L. Narayana who was
promoted as such w.e.f. 30.08.2002, the applicant should be allowed

stepping up of pay on par with Sri B.L. Narayana having joined

Id asA



praorﬁgoﬁbﬁng promot&dsasf Chief}
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respondents. Thg&fore, in ourlconSIdered om

promotional post.ahead of him-.and being as such senior to the said -
incumbent. Ld. counsel would also place the decision of the Hon'ble
Apex Court in Special Leave to Appeal(CnvuI) No. (s) 5901/2013 dated
11.02.2014 assailing the order dated 07.12.2011~m .WP(_ZT; No.224 of
2010; The matter was dismissed by the Hon’ble Abex Court keeping
the question of law concerning the interp}etation of lre|evant rulels

open. Said order dated 11.02.2014 reads thus:-

“Heard Mr. Paras Kuhad, learned Addmonal Solicitor General in

* support of this special ’!eavetpetmonffand Mr. San;ay*Pankh fearned counsel
appearing for the,rrespondents Consxderu@th%facts of 1 this case, we are not
mclmed;-*to mten‘ere in the matter. The specral le ave Qettt:on is dismissed.
However«gﬁthe q’uest/on ;}%law f@@cé ?xngthe mterpretanon o); the refevant

rules is left,,* pen.”
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should consider the claim™&f=the.applicant™n the Ilght of the decision

: cited by the applicant and pass appro-priéte reésoned and speaking

order indicating clearly the reason. why the appli;ant.would not be

entitled to stepbing up on par with Sri B.L. Narayana despite his

- seniority vis-a-vis Sri B.L. Narayana in the promotional post of Chief

| DTI. Let appropriate orders be issued within 3 months from the date of

receipt of this order.
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(Dr. Nandita Chatterjee) (Bidisha gam
Administrative Member Judicial Member
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